239 Question of

[Shri D. P. Yadav]

G.S.R. 1030 in Gazette of

India dated the 21st Sep-
tember, 1974. [Placed in
Library. See No, LT-8614/
74.]

(3) A copy of the Annual Report
(Hindi and English versions)
of the Indian Institute of
Technology, Madras, for the
year 1972-73. [Placed in Li-
brary. See No. TT—8615/74].

(4) A copy of the Report (Hindi
and English versions) of the
Indian Institute of Manage-
ment Calcutta, for the period
April 1, 1972 to March 31,
1973. [Placed in Library.
See No. LT-B8616]74.)

12.45 hrs,

QUESTION OF PRIVILEGE—Contd.
ImpoRT LicENCE Case—Contd,

st wew fagrt aodat @ w9 g

gt W T 9 ) ¥ wemeh w

9T I g & | WOH AT ER 0
Y gATH A F )

st wAwe fas: w19 Jads g
FTAFT E |

ot wew fagrdt avedd : s S
s fam o mgmagm W @
£ | ¥ 9w wfem & g 7 Freer
T 1 Y w7 § ot qmegE W
& WTET 9T 91 g awAT § | WA
&t aro # e Y faeeht § & =i
3 grft (Yreesin) s w7 §
iz greAvw A & ok § ) om0y
SINTESY w1 et ATAeT § 1 arETor
e A &1 11 arda w "I
wrfee fear war—3 e T &0
MR. SPEAKER: Mey I tell you that
1 have made it very clear that so far
as the ruling is concerned, there can-

not be any comments made. But, if
there is any other submission that
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You want to make, I can give you one
or two minutes. But, be very brief.

st v ot wTeR o @
g e idager At @&

SHRI DASARATHA DEB: (Tripura
East) Mr. Speaker, Sir, gince in
your ruling you have said that the
C.B.I Report has established a case
prima facie so far as Shri Tul Mohan
Ram is concerned and since you
have earlier said in the House that
this matter can be discussed in the
House, we want to know how this
matter can be discussed without that
Report? (Interruptions),

MR. SPEAKER: There cannot be
any comments on the ruling. But, if
there is any submission that you want
to make, you can do so. But, why
unnecessarily you are taking the time
of the House ang this goes on like
this every day.
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MR. SPEAKER :If you want to

make submissions, for one or two

minutes, you can do so. There should
be no points of order,

SHRI P. K. DEQO (Kalahandi): In
your ruling you have said that there
should be a discussion....

MR SPEAKER: There is no ques-
tion of commenting on the ruling.

SHRI P, K DEO: I am speaking
about Shri Tul Mohan Ram. (Inter-
ruptions). You . have recognised

me, (mq)
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SHRI P. K, DEO: I am speaking
about Shri Tulmohan Ram (Inter-
Tuptions),

SHRI ATAL BIHARI VAJPAYEE:
We want the CBI Report.

SHRI SHYAMNANDAN MISHRA:
In terms of your ruling, we want to
see the implications of it, ...

MR, SPEAKER: No implications.
1 am not going to hear anything about
that,

SHRI P. K. DEO: When you have
permitted a discussion about Shri
Tulmohan Ram's conduct, I draw your
attention to p. 128 of May's Parlia-
mentary Practice 18th Edn. (Inter-
Tuptions),

MR. SPEAKER: I am not able to
hear what is being said.

I am not going to listen to anything
about the ruling or its implications.
As regards the conduct of the member
I have said it may be discussed in
the House, (Interruptions).

SHRI' PRIYA RANJAN DAS:
MUNSHI  (Calcutta-South): Either
You call one member after another
or things will continue like this.

e wpe : § are-ar wg @
g s & €9 aTw S (vawww)

SHRI P. K. UNNIKRISHNAN
(Badagora): You are presiding over
this House, Please do not abdicate
Your functions. (Interruptions).

SHRI P. K. DEO: When you have
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recognised me why dont you pull
them up? (Interruptions).

SHRI NATWERLAL  PATEL:
(Mehsana): After you have given
your ruling, there cannot be any fur-
ther discussion,

SHRI P. K. DEO; My submission is
about a discussion on Shri Tulmohan
Rams conduct on the floor of the
House. (Interruptions),
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SHRI C. M. STEPHEN: Sir, I am
raising a point of order. Not a sub-
mission. My point of order is this. It
is simply this.
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SHRI C. M. STEPHEN: 1 am oa

a point of order I am not on a point
of submission.

My point of order is about the pro-
dure; nothing else. There is the agenda
before us. The business for the House



243  Question of

[Shri C. M. Stephen]

has been set down. We the M .nbers
of this House have to get through the
business of the House. You gave your
ruling on a particular matter; the
question of the CBI report and all
that has come up in the course of the
discussion that took place. The
matter is disposed of by your ruling.
‘That is the final thing. My submis-
sion is, whether the Members of this
House have not got the right to pro-
ceed with the next item of business
on the agenda. No discussion, no
other item of busines is permissible
except on a regular motion,

MR. SPEAKER: 1 have already
stated that no discussion or comment
is allowed on the ruling. You cannot
raise any point of order or a discus-
sion on the ruling given. If you want
to make simple submission, you may
try to make it.

SHRI C. M. STEPHEN: Sir, kindly
try to understand me. What I am
submitting is this. I am not objecting
to the point that your ruling should
not be challenged. My point is, whe-
ther any point it relates to the ruling
or otherwise, can be given. precedence
over the busines which has been set
out in the Order Paper. I feel that
nothing can be given precedence.
Therefore, my submission is that we
should take up the next item of busi-
ness listed in the agenda. Any at-
tempt to make a submission on other
matters is objectionable and we are
not prepared to listen to them.

SHRI ATAL BIHARI VAJPAYEE:
Then they may go out, and the House
can carry on the business; if they are
not prepared to listen they are free to
go out.

SHRI C. M. STEPHEN: We have
to take up the pext item in the agenda.
Theé only reason why we are here is
that we should take up and transact
the business of tHie House.

ot wEw fagrd wolat c W ¥
srrgT A Ty, A Fw s
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SHRI P. K. DEO: You have got the
residuary power under rule 389,

SHRI C. M. STEPHEN: Only the
business of the House can be transact-
ed; not any other thing.

SHRI P. K. DEO: You have got the
residual power. You called upon me,
and when I was going to speak, he
challenged you. (Interruptions),

SHRI MALLIKARJUN (Medak):
The hon. Speaker has given his ruling
already (Interruptions). If you are
not willing to act up to his ruling,
please walk out. (Interruptions).

SHRI P, K. DEO: I draw your
attention to page 128 of the 18th edi-
tion of May’'s Parliamentary Practice.
If we are to discuss Tulmohan Ram
and he was found guilty of forgery,
the punishment is expulsion....
(Interruptions).

13 hrs.

MR, SPEAKER: You will not be
permitted, unless you bring in a
motion; you cannot go in this manner.
I am not going to allow you offhand.
I am not allowing it.

SHRI S. M. BANERJEE: 1 wish to
make one submission. I accept your
ruling; it may be good or bad. My
point is different. I want to know
about my motion.

MR. SPEAKER:
not one motion.
all

SHRI S. M. BANERJEE: In my
motion I say that a committee should
be constituted with some Members of
this House and you ag the Chairman,
to go into the entire report and then
see whether it should be submitted

There are many,
I have to see them
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or not, I should be allowed move
a motion; let them decide with a
majority; let people know that the
CBI report will not be laid unless
somebody brings -nd springs a sur-
prise and lays it ci1 the Table of the
House. ., (Interruptions)

SHRI H. K. L. BHAGAT: Mr.
Banerjee has repeated the same
thing about the CBI report. What
could be given under the law is al-
ready placed on the Table of the House*
It is totally wrong to say that it had
not been given to them; il has been
placed on the Table of the House
under section 173. Their allegations
are false ang politically motivated.
You have given your ruling. What
could be given to them under the law
has already been placed ¢n the Table
of the House. Then why ig this thing
going on for the last ten days. What
cannot be given under the law, you
cannot give it; the House cannot
receive it; Parliament cannot give it.
This kind of thing was going on for
the last ten days and it is absolutely
wrong to say that the TBI report has
not been given. What has gone to the
court of law has already been given;
nothing more can be asked for or
given. This must stop here.
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MR. SPEAKER: I cannot lay it on
their behalf. I am not prepared to
keep it. I had to sil vigilant the
whole time it was in my home. I
was not sure whether any journalist
might be under my pillow or under
my bed. If anything leaked out,
they would have accused me. I re-
turned it. It is not my job to give
legal advice as to which part ig rele-
vant or v.inich part is not relevant for
the judi-ial proccedings. There is no
cther authority for me. I am not
going to act as their agent that I
should lay it on the Table on their
behalf.

ot g fagrdt st - g &
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..
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He is the proper perion to do it.
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They are bpound to observe your
ruling. It is very wrong on the part
of the opposition to say that you are
siding  with the Government.
They have to abide by the ruling.
(Interruptions).

SHRI SHYAMNANDAN MISHRA:
Sir, this is, in a sense, the blossoming
period of your ruling. Your ruling
was given, ag it were, in the form of
a bud. We have to bring out the
implications of your ruling for our

future course of action....(Interrup-
tions).

SHRI C. M. STEPHEN: I rise on a
point of order, Sir.

MR. SPEAKER: 1 will listen to you
after listening to him.

SHRI SHYAMNANDAN MISHRA:
If 1 have been able to understand
your ruling, you have been please to
say that the House could discuss
whether the assurance given by the
hon. Minister has been {fulfilled or
mnot....

SOME HON. MEMBERS: No, no.

SHRI SHYAMNANDAN MISHRA:
I am asking for the guidance of the
‘Chalr.
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MR. SPEAKER: Don’t put me in
this position. I went into the pro-
cedural side of it.

SHRI SHYAMNANDAN MISHRA:
As 1 could understand your ruling,
Sir, you have been pleased to say
that the House could discuss whether
the assurance has been fulfilled or not,
that is, in terms of adequate informa-
tion. My precise question is, if we
have to judge whether the informa-
tion supplied is adequate or not, we
have to go into the mother document,
that is, the document produceq by the
CBI.

The second thing that you have been
pleased to grant is that the conduct of
the hon. Member, Shri Tulmohan Ram,
could be discussed by the House.
There, you were pleased to say that a
prima facie case has been established
against the hon, Member, Shri Tul-
mohan Ram.... (Interruptions),

MR. SPEAKER:
repeated.

What he said I

SHRI SHYAMNANDAN MISHRA:
It is on the basis of the CBI report
that a prima facie case has been estab-
lished against the hon. Member, Shri
Tulmohan Ram. Now, in all fairness
to the hon. Member and to the House,
you have to produce the document on
the basis of which the hon. Member
is being prosecuted and on the basis
of which we have to judge his con-
duct, -

These are my humble submissions.
There is the duty cast on the Chair,
in terms of his own ruling, to produce
the CBI document which alone can
help us in discussing the conduct of
the hon. Member, Shri Tulmochan
Ram. k

SHRI C., M. STEPHEN: On a point
of order, Sir.

The rule concerning the production of
a document and laying on the Table
has got relevance to the business of
the House. No paper need or can be
laig on the Table of the House except
in relation to the business of the
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House. Now, there is no businesg be-
fore the Holse concerning this parti-
cular matter. The business will come
before the House when they move a
motion in accordance with the ruling
given by you. Then only the question
will arise. The question doeg not arise
now. The question, whether the paper
or the document must be laid on the
Table of the House, does not arise in
a vacuum. ' They are raising an issue
in a vacuum. Therefore, unless and
until they make a motion in pursu-
ance of the ruling, this question is
absolutely irrelevant. Therefore, Sir,
don't permit it. i el

MR, SPEAKER: I did not allow any
fresh business included in the agenda.
They wanted to make submissiong for
one or two minutes. I allowed them.

SHRI C. M. STEPHEN: But he is
going into the question of the CBI
Report . ... (Interruptions).

SHRI H. N. MUKHERJEE (Cal-
cutta—North-East):  Normally, 1
shoulg have thought that, after your
ruling, the Leader of the House or the
Minister of Parliamentary Affairs
should have taken the finrst step in
regard to ensuring that implementa-
tion of your ruling takes place and in
regard to Mr. Tul Mohan Ram certain
proceedings are begun to be initiated.
That not having happened, all this
bother has come over us and in regard
to that you have made two very dis-
tinet formulations which are quite
important. They have been referred
to by Mr, Shyamnandan Mishra also.

You have made a distinction between
non-fulfilment of an assurance by
Government and violation of the privi-
lege of the House, and you have been
Pleased to decide that Government is
not guilty of violation of the privi-
lege of the House but Government,
conceivable, might have been guilty
of pon-fulfilment of an assurance, of
which the House can take notice later
on. This ig a very important finding
of which the Leader of the House of
some sort of her deputy, the Minister
of Parliamentary Affairs, should take
notice. | L N SRR

(R

The other matter relateg to the con-
duct of Mr. Tul Mohan Ram. It does
not concern only Mr. Tul Mohan Ram;
it concerns the whole House because
the country would like to know what
exactly is the House doing in regard
to its own honour which implies the
conduct of Mr. Tul Mohan Ram. There-
fore, it is incumbent upon us to dis-
cuss what the Speaker has told that
it ig incumbent, namely, the conduct
of Mr. Tul Mohan Ram. If we do that,
naturally it would be necessary to
have some material on which we can
make a principled attack or defence
of the opposition of Mr, Tul Mohan
Ram. We have not got those materials.
But I am troubled, and I continue to
be troubled, by something which has
happened in the House, I would like
you never to unsay what you have
said in the House, You have been
pleased on one occasion to communi-
cate to the House the Yact of the
despatch to you in two separate instal-
ments of certain volumes of docu-
ments relating to the CBI investiza-
tion of this miserable case and you
have mentioned that we have taken
the view that that was the property
of the House. Now you tell us that
you have not considered the matter
at all.... (Interruptions) and in spite
of whatever you had said, you h ave
sent back the whole thing. That may
be so. I am not going tc¢ quarrel
over there. You might have gent
back. You might have communicated
the fact of despatch of these docu-
ments to the House. ... (Interruptions)
At any rate, I am not golng to go
into it. But we should have some
documents—whether  authoritatively
produced or whatever it is. I am not
going to discuss the merits of what-
ever is produced; that js a different
matter—, we must have material,
substantial enough, on which we can
mount ah attack or prepere a defence
of a colleague of ours, namely, Shri
Tul Mohan Ram. It Is very unfortunate
fhat we have to pronounce this name
so often. In any case, we have to
have a discussion. If that iz so, it is
for the Chair—because we cannot
depend on the Goverrment, the
Leéader of the House or the Minfster



251 Question of

[Shri H. N. Mukherjee]
of Parliamentary Affairs; they have
nothing to help you or the House; we
have, therefore, to depend on you—
to help us with the documents so
that we can discuss this matter fully.
(Interruptions).

SHRI K, NARAYANA RAO (Bob-
bili): You have given a ruling which
will go dowp in the annals of parlia-
mentary history as a hostiric ruling..
(Interruptions). To-day you have
given a ruling which is well-consider-
ed and the opposition, on merit, have
no grounds- to challenge it. There-
fore they somehow or other want to
contest ‘your ruling in the name of
making submissions ang observations.
Il:_:riwance is very simple. Now,
having conceded the excellence of the
ruling, they somehow are bringing
about the report of the CBI once and
everytime. Their contention is very
simple that without the report they
will not be able to gubstantiate their
case. We should look to the origin
of this particular movement that ori-
ginated with a privilege motion against
one of the hon. Members. To-day, we
hzve to deal only with the limited
perspective. Therefore, what we have
to see ig that we do not discuss any-
thing in all the aspects of what CBI
has gone through. They may have
covered various aspects of the inquiry,
Our intention
and discipline of this particular Mem-
ber who is my colleague. Therefore.
we have to see that it is not open to
these members to have access to the
entire report most of which may not
he related tg Mr. Tul Mohan Ram’s
conduct. So far as that particular
member, who is one of our colleagues,
the issue is a limited ome and as you
yourself have come to & prima facie
conclusion he has committed a mis-
conduct. What you have said may be
the basis as also the gist that has been
placed and on that basis we have to
Yudge for ourselves whether it is a
misconduct or not. For that purpose,
I do not think there is any necessity
and I would even think it is wrong
to plegd that the entire report should
he placed on the Table of the House
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because there are certain documents
which, by their very nature, are sec-
ret. Therefore, we cannot compe] the
Government and there js no legal
method to compel the Government 1o
place the report. Their claim that the
report has originated from a motion
in the school and therefore it should
be palced here is glso to simply pro-
tract the proceedings of the House
and in this way we are wasting crores
and crores of rupees of public money
on this futile exercise. Therefore, 1
appeal that this disorderly conduct on
the part of the Memberg should be
checked and the proceedings of the

House should go on in the normal
fashion,
SHRI MALLIKARJUN (Medak):

The validity of a parliamentary demo-
cracy cannot be maintained by ignor-
ing the conventions observed in par-
liamentary democracies all over the
world. The convention as such in the
entire world, not in my country alone,
is that nowhere the CBI report is plac-
ed on the Table of the House. Even
when our friends in the opposite come
to power they will also do the same
thing. Therefore, the integrity of
parliamentary democracy has to be
maintained. Of course, the Govern-
ment has palced before the House the
vital points mentioned in the report
and in your ruling you have very
clearly mentioned that Shri Tul Mohan
Ram is guilty of an offence. If so,
the court of law is there. With due
respect to Mr. Vajpayee ang Mr.
Shyamnandan Mishra, my humble sub-
mision ig this. No further time should
be wasted. You are part and parcel
of this great inatitution of Parliament
and you have to maintain the dignity
and decorum of this august House.
People outside should know the duties
which you are performing. What is
the actual business, Sir? ¥You have
come out with your ruling, you are
observing the rulesg of the Chair and
1 am hoping that there will be no
more chance from tomorrow for them
to disturb the business of the House.

oW HENY 45T H9S @, W9
¥ at gwTY Wrw @ A
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PROF, MADHU DANDAVATE: You
must congratulate him for his maiden
speech, Sir!

SHRI SAMAR GUHA (Contai):
This discussion has created much ex-
pectation and after that discussion
whether it has produced a “freak
baby"” I am not going to discuss. I do
rot criticise your ruling, but the way
you have made that ruling,,...

MR, SPEAKER: I don't allow any
discussion on my ruling. Please excuse
me, Professor. ...

SHRI SAMAR GUHA: You have not
heard me. I am not at all going to
criticise your ruling. But, jin the
course ol your ruling, you have given
certain freedom ang latitude to us,

MR, SPEAKER: Only submission I
allow,

SHRI SAMAR GUHA: This js aris-
ing in the course of the operative part
of your ruling. There may be a de-
bate. That is number one. Number
two is this. This House is free to take
any step as it desires about Mr Tul
Mohan Ram. Now, Sir, you have
given us the freedom. Now, we have
to know how we could use that free-
dom. Because. this freedom is to be
used either in raising certain debate,
or in taking steps against Mr. Tul
Mohan Ram. And we require to know
what are the matters that we could
raise, that we could discuss, because,
you, in your wisdom, told the House
about the gist of the complaint against
Mr Tul Mohan Ram. Now, what is
the basis of the gist? You have made
a fine distinction between breach of
Privilege and breach of propriety. You
have gaid, the Minister has not made
breach of privilege, but breach of pro-
Priety of this House. And if we raise
the discussion of propriety we must
know the facts. You have got certain
materialg or certain documents on the
basis of which you have come to cer-
tain conclusion. But we sre comletely
in the dark. We want to know what
those documents are.

MR. SPEAKER; I never took notice
of them It ig not my business,
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SHRI SAMAR GUHA: Have you
got the full or a part of the docu-
ments? That is number gne. Was that
letter given to you? Was there collu-
sion between the CBl and Mr, Tul

Mohan Ram? All thege facts
are material and unless we
know. how can we maks a

fruitfu] contribution to the discussion
in the House? There has been breach
of propriety by the Home Minigter,
What steps are you going to take?
That is the issue now, Please do not
reduce thig House into a “Royal Coun-
cil” Thig is a People’s Parliament.
Unless you provide us with the back-
ground material, with the concerned
documents. with facts and statistics,
how can we come to judgment? When
it comes to a question of breach ¢f
propriety, as such, what steps are we
to take? You have taken om yourself
something very serious. It ig not con-
fined to Members of Parliament only,
the whole country is watching what an
intriguing thing this episode has be-
come. You should not ghut out this
discussion, Sir. and say: Look! coun-
trymen this is the thing and there is
nothing wrong. You are unfortunately
giving a ghield to them.

SHRI VASANT SATHE (Akola):
Sir. I want to make a ghort submis-
sion. I think there is no need of un-
necessarily getting ggitated om this

issue. There are two courses open
now. One, we can proceed with the
motion Which is already there, namely,
motion of breach of privilege against
Mr. Tul Mchan Ram. In that motion
the short question is whether as stated
and observed by you a breach of pri-
vilege in termg of misdeamenour has
been committed or not. We are not
going to convert ourselves in a court
of law to convict him for a criminal
offence. To that extent whatever
prima facie material Is there we can
discuss it threadbare. Let us go ahead
with that. Ag far as Mr. Banereej's
motion under Rule 184 is concerned
that can be taken up only after the
privilege motion which is pending is
decided. It has also to go before the
Businesg Advisory Committee and time
for the motion has to be given. There-
fore, 1ot us not confuse the two issues:
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"It can be moved under Rule 225 to-
morrow. That is the earliest thing
that can be done,

SHRI P. G, MAVALANKAR (Ahme-
‘dabad): Mr. Speaker, Sir, I want to
make one or two brief submissions.
My first submission is in this House.
not ‘orily on this matter but for any
-other matter about whith we want to
discuss the various pros and cons,
-gshould this House not get—as a matter
of right—all the document and infor-
-mation for proper discussion. After all,
you have been good enough to observe
‘that this House is meant for discussion.
It is meant for free discussion and free
discussion is not possible without a
free flow of information. TUnless we
have free flow of information all the
time on all important matters then
‘how are we going to conduct a free
and meaningfull debate in this
House? My point of submission is,
the nation is expecting not only from
your gooriself but from each Member
of this House a certain sense of res-
ponsibility and that part of respon-
sibility is that the entire truth of the
metter must come out on the surface.
‘Therefore you jmust help us and
‘Buide us by so arranging the busi-
ness and directing the Government
that all relevant and important in-

Wormation which is meaningful to
the discussion must be madz avail-
akle,

Secondly, my friends /Mr. Bhagat
‘and others have been quoting a
number of rules and technicalities. T
concede the point that under the
existing rules and under the existing
law of the State probably this House
‘has no right to demand the presen-
tation of the report on the Table of
the House. But there is higher law,
namely, one which requires the truth
of the matter to be brought out in
‘ita entirity. How can you violate that

law? Afterall ®FT SGF is the
motto of your Government and my
Government and of the country.
‘Surely truth has to be brpught out
@and if there are any rules or law
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" because of which we are unable to

arrive at truth then we must appeal
to the higher law with a view to
getting the trutheof this or any other
publication.
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MR. SPEAKER: This is now over.

1 have nothing to add and nothing to
say. It is for the House to decide.

13.42 hrs.
_MESSAGES FROM RAJYA SABHA

, SECRETARY-GENERAL: Sir, I
have to report the following mes-

-¢ages received from the Secretary-

,4General of Rajya Sabha:—

' (i) ‘In accordance with the pro-

2766 LS—9

visiong of rule 115 of the Rules of
Procedure and Conduct of Business
in the Rajva Ssbha, T am directed
to infgrm the Lok Sabha that the
Rajya Sabha, at itg sitting held on
the 27th November, 1874, agreed to
the following amendments made by
the Lok Sabha at its sitting held
on the 12th November, 1874 in the
Navy (amendment) Bill, 1873: —

Enacting Formula
1. That at page 1, line 1,—

for “Twenty-fourth” substi-
tute “Twenty-fifth”.

Clause 1

2. That at page 1, line 3,—
for “1973" substitute “1974".'

(i) *In accordance with the pro-
visions of rule 115 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha I am directed
to inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 27th November, 1974, agreed to
the following amendments made by
the Lok Sabha at its sitting held
on the 12th November, 1974, in the
Indian Works of Defence (Amend-
ment) Bill, 1878: —

Enacting Formula
1. That at page 1, line 1,—

for “Twenty-fourth Year”
substitute “Twenty-fifth Year™.

Clause 1

2. That at page 1, linc 4,—
for “1973" substitute “1974".°

(iii) ‘In accordance with the pro-
visions of rule 115 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to inform the Lok Sabha that the
Rajya Sabha, at itz sitting held on
the 27th November, 1974 agreed to
the following amendments made by
the Lok Sabha at ity sitting held
on the 18th November, 1974, in the
Reserve Bank of India (A.maud-
ment) Bill, 1974: —



